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Conversion of NH-4 into Four-Lane
Highway

20. SHRI H. HANUMANTHAPPA:
Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the proposal te convert
National  Highway-4 into four-lane
Highway between Tumkur and
Chitradurga has been approved by
Government; and

(b) if so, what are the details thereof?

THE MINISTER OF SURFACE
TRANSPORT (SHRI T. G.
VENKATRAMAN): (a) No, Sir.

(b) Does not arise,
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Increasing of height of Almatti Dam in
Karnataka

22. SHRI K. RAHMAN. KHAN: Will
the Minister of WATER RESOURCES
be pleased to state:

(a) whether the Government of Kar-
nataka proposes to increase the height of
Almatti Dam; if so, the details thereof;

(b) whether the Government of Andh-
ra Pradesh has raised any objection there-
to; if so, under what provision of the
Inter-State Water Dispute Act; and

(c) whether the Central Government
has taken initiative to solve the dispute; if
so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI JANESHWAR MIS-
HRA): (a) Yes, Sir. Government of Kar-
nataka has proposed to increase the ele-
vation of the top of non overflow sections
of the Almatti dam from 523.8 metres in
Stage-] of the project to 528.756 metres
in Stage-1I of the project.

(b) Yes, Sir. The Government of
Andhra Pradesh vide their letters of Feb-
ruary, 1994 and March, 1996 referring to
the provisions of the Final Order that is
in violation of the decision and directions
of Krishna Water Disputes Tribunal have
objected to the raising of the height of
Almatti Dam by the Government of Kar-
nataka.

(c) Yes, Sir. The then Hon’ble Minis-
ter of Water Resources had proposed a
meeting of the Chief Ministers of Krishna
Basin States viz. Karnataka, Maharashtra
and Andhra Pradesh on 13.5.94 to con-
sider interstate aspects regarding clear-
ance of Upper Krishna Stage-II project of
Karnataka, Telugu-Ganga Project of
Andhra Pradesh and Bhivpuri Pumped
Storage Scheme of Maharashtra. Howev-
er, this meeting could not be held due to
preoccupation of the Chief Ministers of



